CENTRAL ADMIN ISTRATIVE TR IBUNAL
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Ne.,MA 141 of 99 ,
(CR 1202 of 96)

Present ¢ Hon'ble Mr.Justicé S.N.Mallick, Vice-~Chairman

Hon'ble Mr.B8.P.Singh, Administrative Member

Re Ko SANYAL
Vs

UNION OF INDIA & ORS.

For the spplicant : Mr.B.C.Sinha, counsel

Mr,A.Chakrabarty, counsel

L Ferthaxrespandents ¢ Mr,P.Chatterjee, counsel

Heard on §.28:5.99 Order on ¢ 28,5,.99
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The\mA 141/99 is taken up for further hearlng today.,
o The raaly has bean Filed, It may be recalled that on 19.,3,99 5 Single
\‘ Bench of this Trlbunal dlrected the respondents not te give effect or

\\ further aFFect to the impugned Grder dated 10 12,99 till thls date, In

\gse reply it is admitted by ‘the respondents authorities that their

ation yas arron@aus in passing the ardar dated 10 2,99,

su 'tted by Mr.Chatterjeas, 1d.
~ impu

It is further
counsel for the respendents that the

Qd order is galng to be withdrawn by tfe redfondents. In that
vieu g\ﬁhe matter Mr.Sinha, ld. counsel for the respondents submrts

hd
that §\{‘;ent is no longer interested in praceedxng with the MA, Thﬁ
MR theref
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